IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYD%RABAD BENCH

AT HYDERABAD |
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0A_516/93. Dt. of Order:21-7-93,
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secApplicant

Us, I

1. Chisf Post Mastar General,
AP Circle, Hyderabad,
1
2. Sr.Superintendent of Post Offices,
Hyderabad South East Divisien, Hyd,

3. Past Master, Head Post Uffice,
Jubilee, Hyderabad,

«esfespondents
i

Counsel for the Applicant : Shri S.Ramakrﬂshna Rao

Counsel for the Respondents : Shri U.Bhiman?a, CGsC

CORAM:

THE HON'BLE SHRI A.B.GORTHI = : MEMBER (A)

TUE GNN'RLE _GURT T.CHANDRASEKHAR REDDY : MEMBER (3)

(Order of the Divn. Banch passed by Hon'ble
Shri A.B.Gorthi, Member (a§ )4

The applicant is a Suseper cum water woman working

/t'—hg_ TNy, P aamand ——-.:.“:1 ]
in j;yﬁilegﬁpost 0ffice, %gfﬁfijkgﬁs" She claﬁms that she
has been working as a part-time casual abour for five

hours a day and that she has been in .continuous service
' |

for more than 24 years. She reqguested the authorities

|

concernd for granting her Temporary Status ard also ab-
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Her requaétlhouaveg
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sorbing her against & regular vacancye.

v

-~

turned doun by the Respondents on the plea that ghe was ably_

a part time employes. j N

2 As a short point is involved, we have heard Sri ,
Sanaka Ramakrishna Rao, learnsd counsal for tFe Applicant

and Shri V.Bhimanna, learned standing cuunsaﬁ!’ar the
9 Respondents, The issue involved has been recently settled
by a judgment of the Full Bench in OA 912/82 and 961/92.

Ine .
“:un portionof the Judgment dt,7-§-93 reads as

under :-

sfor the reasong statsdf avu..
thesrapplication are &llgusy

and the Respondents are direc=- .
' E%%uﬁg confer upon the applicants
posts from E:ﬁqgu%n'ﬁpaup B
" abserption in Group=D 55;1stQE}r
7 accordance with the{"Casual ) R
Labour (Grant of Temporary
Status and Regularisation)Scheme,
The applicants, hoWever, will
not be entitled to any arrsars
" of emoluments arising out of
- tha above said direction till

the .

Y SO
respective apﬁi¥i$tf}lng the
R "o s

%iéi}(:;jn view of the above this'application is alsckhuﬂ

disposed of at the admigsion stage itself with the fo

order :-




Respondents are directed )

to confer upon the applican%

temporary status in Group-D

post from 2-~11-89 pending ﬁ

her absorption Group-D post:

inaccordance with the Casual

Labour (Grant of Temporary |

Status and Regularisation) '

é@pema. The applicant : | i
however will not be entitled ot
to any arrears of emocluments
arising out of khe this :
order till the date of filing

of this application.

3. Original Application is allewed iin the abova
Qj- h:. a»a\mv-.LWo—\ A."a-‘)}, I
{, said termsA' Ng order as to costs, ?
(T.CHANDRASEKHAR DoY) (a,B. GUR
Member Member

Dated: 21st July, 1993,
Dictated in Gpen Lourt.

avl/

To _ )
1. The Chief POstmaster General, A.P.Circle, Ryderabad.
:

2. The Sr. Superintendent of Post Offices, F
" meetl BA et
3. The PoStmaster Head B 3%5%891L5¥d353?3d' [}

4, One copy to Mr.S.ramakrishna Rao, Advocate“LA¢.Hyd.
5. Cne copy to Mr.Bkimanna,V, Addl.CGSC.CAT.Hyd.
6. Cne copy to Library, CAT, Hyd. "

7. One sparecopy.
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